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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.1114/97,

- em s W e am W e

Date of decision: 30-6-1998,

Between:
Kusuma Dasu. .o .. Applicant.
aAnd

1, The Chief General Manager, Department of
Telecommunicgtions, Suryvalek Complex,
Gunfoundry, Hyderabad.

2. The Genargl Manager, Telecom District,
Rajahmundry, East Godsvari District.

3. The Sub=Divisional Officer, Telecom,
Amalapuram, East Godavarl District.
. Respondents,

Counsel for the applicant: Sri D. Sudarshana Reddy.

Counsel for the respondents: Sri J.R.Gopalaz Rao.

JUDGMENT.

(by Hon'ble Sri H., Rajendra Przsad, Member (2)

Heard Mr. Radha Krishna for Mr. D.Sudarshana Reddy

on behglf of the applicant and Sri J.R.Gopala Rao for the

respondents.

I do not find any scope or reason to interfere
in this matter on the merits of the csse and specially

since the case is said to be receiving the attention of

the Department of Telecom at the highest level. The
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applicant would be well advised to aWait4(//

decision of the Department that may be communicated to him,

Thus the O.A., is dispozed of. No costs,
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H.RAJEND ASAD,

Member (A)

Date: 30-6-1998,
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Dictated in open Court. le Q_Q)iﬁjwv&
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2.
- . Rajahmundry, East Godavari Dist,
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C.A. 1114/97,

To
1.

3.

_4.

5.

6.
8.

'I'lie Chief General Manager, Dept.ef
Telecommunications, Suryalok Complex,
Gunfoundry, Hyderabad.

The General Manager, Telecom Dist.

The sub Divisional Officer, Telecom,
Amal apuram, E.G.Dist. _ X

One copy to Mr.D.Sudarshana Reddy, aAdvocate, CAT.Hyd,

‘One copy to Mr.J.R.Gopal Rao, #Rxfmx &ddl.CGSC. CAT.Hyd.

One copy to HHRP.M.(A) CAT.Hyd.
One spare copy.
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THE HON'BLE MR.JYSTICE
| VICE~-CHAT RMAN
. AN
THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)
. DATED: 30-@ -1998.
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Disposed of with directions

e
Dlsmﬂésed.
Dismilssed as withdrawn.

i {
) i

Dismilssed for Default.

h B ~ Ordeged/Fe jected. !

{ No order as to costs.
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